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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

Q.,A, 709/94. Dt. of Decisjon : 23,6.94,
Mr, P, Narashimham e« Applicant,

1, Chief Postmaster General,
A,P,Circle, Hyderabad,

2. Superintendent of Post Offices,
=*--f~i~w  Ananthapur, «+ Respondents,

Cdunsel for the Applicant : Mr, S, Ram@ Krishna Rao

Counsel for the Respondents : Mr. N,V,Raghava Reddy,
Addl, CGSC,

THE HON'BLE SHRI A,B, GORTHI : MEMBER (ADMN,}

THE HON'BLE SHRI T, CHANDRASEKHARA REDDY : MEMBER (JUDL,)
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oA 709/94. . Dt, of Order:23-6-94,

(ORDER PASSED BY HON'BLE SHRI A.B.GORTHI,
‘ MEMBER (A) ).

* ) * *
B R e Y e T - 2 s 1) §nné Of Sri P.Krishna MurthY'

who was invalidated from service on medical grounds while ke

wgﬁfworking as a Group 'D' employee in the postal department,

£

3. Heard learned counsel for both the parties,

. £23.00 slad Alimation seekinag a direction to the Res-

pondents toc give him appointment on compassionate grounds.

2, The father of the applicant would have normally retired
in 1995 but due t*ﬁi}@pél ailment had to be invalidated
from service in 1992 with a meagre pension of Rs.425/= p.m,

The family of the employee consists his wife, two sons and

two daughters, It &8 now fallen upon the shoulders of the

applicant to maintain the large family with the meagre pension

of R5.,425/- pm &iven to hié father, His fequest for compassiona;e
apﬁointﬁent was turned down on the ground that all the

qhildren of the employee are grown up and hence thére was not

much of liabiliﬂ%e& needing immediate help.

T

4, In Auditor General of Indla & others Vs, Sri G.Anant!

Rajeswara Rao (1994 scC (L&s) 500), the Hon'ble Supreme///

held, inter alia, as under :-




the Memorandum limiting to relieve

"therefore, the High Court 1s right
in holding that the appointment on
grounds of descent clearly violates
Article 16(2) of the Constitution.

‘But, however it is made clear that

if the appeintments are confined to
the son/daughter or widow of the

deceased government emplovee who ,
aileq 111 IgIMess a4l whno neegs irHyedidlc

appointment on grounds of immediate

need of assistance in the event of

there being no other earning member
in the family to sgpplement the loss
of income from the bread-winner to
relieve the economic distress of the
members of the family; it is unexcep-
tionable.. But in other cases it

the Mémorandum to appoint the persons
to these posts on the ground of compas-
s1ongggag§§;§fh§i§:nﬁg;;1lew the appeal

in part and hold that the appointment
in para-1 of the Memorandum is upheld
and that appointment on compassionate
ground to a son, daughter or widow to
aésist'thé.family to relieve economic
distress by sudden demise in harness
of governmenf employee is valid. It
is not on the ground of descent simpli-
citer, but exceptional circumstances
for the ground mentioned. - It should
be circumscribed with suitable modifi-
cation by'an appropriate amendment to

the members of the deceased emplo?ee
who dies in harness from economic

distress. In other respects Article
16(é) is clearly attracted.”



S5 Iﬁ view of what has been laid down in the above judgment,
i1t would be violative of Article 16(2) of the constitution

if appointment to the applican?&s given on the ground of
descent. The 0.A., is therefore rejected at the admission

stage itself, No order as to cests,
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L (T .CHANDRASEKHAR REDDY) “(A,B,.GOR g) i
‘ Member (J) : Member (A .

Dt, 23fd June, 1994, Deputy Registrar(Judl.)

Dictated in Open Court,

avl/

Copy to:=
1. Chief Postmaster Gensral, A.P.Circle, Hyderabad,

2. Superintendent of Post OPfices, Ananthapur Division,
Ananthapur.

3. One copy to Sri. S.Ramakrishna Rao, advecate CAT, Hyd.

4, Une copy to Sri. N.V.Raghava Reddy, Addl. CGSC, CAr, H

5, DOne copy to Library, CA, Hyd.

s

6. One spare copfe
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. INPED BY CCHPARED BY

CHECLED BY " APPEOVED' BY

IN THE CEVTRAL ADLINISIRATIVE TRYIDBUNAL
: I“IYDH-"RQBA_D BENCHE 7T HYDERLBAD.

. TEE HOM'ELE MR.JUSTICE V,NEELADRI RzD
- . VICE CHATEMAN
NN : o A T Te MEMBER(A)
AND
THE HOMN'BELE MR.T .CHANDRASLEITZ R REDDY

MEFSER(L UDL)

L]

TEE HON'BLE MR.R,RANCARLIAN : WEMDER(Z)

Dateds: ?:3/511994.

CREER/JUDGHMENT 3 "

Mo Zis RIS/ Crme—o
‘ in- |
O.aio. 1O oy

T.a.No, AT )

Adnitted and Interim Directions
Issudﬁ. :

2llowed

_BiSmissed. @4pu4;“¢47;“;/£q5‘ *

Dismigsed as withdrawn

P

|
I , - : Disposed of with directions

Dismisfyed for default.
Rejecte%/érﬁered.

. f/,Nc/Ezder as to costs.
pvm ’






